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under section 10(23C) of the Income-
tax Act, 1961 for the period covered by
the assessment years 1990-91 to 1992-93
subject to certain conditions,

(Ixix) §.0. 1271 published in Gazette
of India dated the 12th June, 1993 re-
garding exemption to ‘Kasthurba Gandhi
Kanya Gurukulam, Vedaranium’ under
section 10(23C) of the Income-tax Act,
1961 for the period covered by the
assessment years 199091 to 1992-93
subject to certain conditions.

(Ixx) S.0. 1272 published in Gazette
of India dated the 12th June, 1993 re-
garding exemption to ‘Indian  Council
for Research on Inlternational Economic
Relations, New Delhi’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assessment
years 199091 to 1991-92 subject to
certain conditions,

(Ixxi) §.0. 1273 published in Guazette
of India dated the 12th June, 1993 re-
garding exemption to ‘Defence Civilians
Welfare (T.B., Cancer and Leprosy)
Fund, New Delhi’ under section 10(23C)
of the Income-tax Act, 1961 for the
period covered by the assessment years
1990-9]1 to 1992-93 subjec: 1o certain
conditions.

(Ixxii) S.0. 1274 published in Gaze'te
of India dated the 12:h June, 1993 re-
garding exemption to ‘Indian Parliamen-
tary Group, New Delhi' under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assessment
years 1993-94 1o 1995-96 subject o
certain conditions,

(Ixxiii) S.0. 1275 published in Gazette
of India dated the 12th June, 1993 re-
garding exemption to ‘Nationa] Council
of Applied Economic Research, New
Delbi® under section 10(23C) of the
Income-lax  Act, 1961 for the period
covered by the assessment years 1993-94
10 1995-96 subject to certaln conditions.

(Ixxiv) S.0. 1276 published in Gazette
of India dated the 12th June, 1993 re-
garding excmplion to ‘Khelaghar Shishn
Nivas Shiksha Kendra, Calcutta’ under
section 10(23C) of the Income-tax Act.
1961 for the period covered by the
asscssment years 1990-91 to 1992-93
subject to certain conditions.

[Placed in Library. See No. LT-4272/93)

(9) A copy of the Life Insurance Cor-
poration of India Class ITI and Class IV
Employees (Promotion) Amendment Rules,
1993 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 39ME)
in Gazette of India dated the 4th May,
1993 under sub-section (3) of section 48
of the Life Insurance Corporation Act,
1956.

[Placed in Library. See No. LT-4273 /931

MESSAGE FROM RAJYA SABHA
12.32 hrs,

[English)]

SECRETARY-GENERAL : Sir, 1 have
to report the following message received
from the Secretary-General of Rajya
Sabha :(—

I am direced to inform the Lok Sabha
that the Rajya Sabha, at its sitting held on
the Sth August, 1993, has adopted the fol-
lowing motion regarding appointment of
one Member of the Rajya Sabha to the
Joint Committee to enquire into irregula-
rities in securities and banking transac-
tions :—

“That this House concurs in the re-
commendation of the Lok Sabha that the
Rajya Sabha do agree to appoint one
member from Rajya Sabha to the Joint
Committee to enguire into irregularities
in the securiies and banking transactions
in the vacancy caused by the retirement
of Shri Dipen Ghosh from Rajya Sabha
for the unexpired portion of the term
of the Committee, and do appoint Shri
Sukomal Sen to serve on the said Com-
mittee.”

12.322 hrs,

STANDING COMMITTEE ON
PETROLEUM AND CHEMICALS

Second Report and Minu'es

(English]

SHRI SRIBALLAV PANIGRAHI (Deo-
garh) : Sir, I beg to present the Second
Report (Hindi and English versions) of
the Standing Committee on Petroleum and
Chemicals on Proposed National Drug
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Pohq _a.a;d Mmutes uf thedtm;gs of the
Committee relating thereto. [Placed in
library. See No. LT-4274/93]

12.33 hrs.
RUSINESS OF THE HOUSF

[English]

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHR1 VIDYA-
CHARAN SHUKLA) : With your per-
mission, Sir, 1 rise to announce that Gov-
ernment Busipess during the week cou-
mencing 9th August. 1993, will consis
of 1 —

1. Consideration of anv item of Govern
ment Business carried over from iodiy's
Order Paper.

2. Discussion on the Resolution secking
diszpproval of the Consumer Proicection
{Amendment) Ordinance. 1993 and consi-
deration and passing of the Consumer Pro-
tection (Amendment) Bill. 1993 as passed
bv Raiva Sabha.

3. Discussion and Voting on the balance
Demands for Grants for 1993-94 in res-
pect of Jammu & Kashmir. Uttar Pradesh.
Madhya Pradesh. Rajasthan and Himachal
Pradesh.

4. Discussion and Voling on :—

(a) Supplementary Demands
Grants (Railways) for 1993-94,

(b) Demands for Excess Grants ! Rail-
ways) for 1989-90.

for

5 Consideration and passing of the fol-
lowing Bills as passed by Rajva Sabha 1—

(a) The Legal Services
tAmendment) Bill, 1991,

{b) The Public Records Bill. 1992,

Authorities

(¢) The Transplantztion of  Humoen

Organs Bill. 1992 |
12.34 hrs.
(Mr. Deputy Speaker in the Charr)
SHRI SRIBALLAY PANIGRAHI (Deo-

garh) : I request that the following item
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may be included in the next week's
agenda ;—

The public sector coal industry it
Orissa is facing difficulties due to im-
position of land tax by the State Gov-
eramient to the tune of Rs. 3200 per acre

per atmum. The Central Goverritdént
should immediately intervene in the
matter.

| Translation]

SHR1 RAM PUJAN PATEL (Phulpury:
Mr. Deputy Speaker, Sir, 1 request that
the following item may be ifclided in the
next week's agenda (—

According to the survey ceonducted by
the National Institute of Rural Develop-
ment, Hyderabad the schemes launched
by the Government to uplift the pcople
above the poverty line have benefited
themy very little. It is, therefore, verv
essential that no Government or non-
Government machinery should be used
as intermediaries in granting aid and
other funds for the welfire of the poor.

1 Englisin

DR. D. VENKATESWARA RAO
(Bapatla) : I request that the following
item may be included in the next week's
bus'ness :

Government should take  purposive
steps for social needs like employment,
reducing poverty and the general aim of
raising the quality and standard of liv-
inz of the people.

SHRI CHITTA BASU (Barasat) : I re-
uvuest that the following items mav be in-
Jluded in the next week’s agenda :

1. Transport strike and the cffects

thereof.

2. Continucus price rise of all essen-
izl commeoditics,

[Translation)

DR. RAMESH CHAND TOMAR
tHapur) : Mr. Deputy Speaker, Sir 1 re-
quest that the following items may be in-
cluded in the next week’s agenda :

1. Need 1o release an amount of Rs. 50
crore immediately from the Prime Minis-
ter's Calamity Relief Fund im view of.
the huge loss of life, property and crops

ey



